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BEFORE THE HON’ BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI.

Original Application No.360/2015

In the case of: National Green Tribunal Bar
Association .

Vs !

Virender Singh and other
connected matters

in the matter of:  Status /compliance repoit for and
on behaif 05 the Chief Secretary
UT of J&RK in terms of ordeis of
this Hon’ble Tribunal dated
05.04.2019 and 26.07.2015
passed in the above titled subiect.

May it please your Lordships

The above titled matter was listed before this Hor'bie
National Green Tribunal én 05.04.2013 and 26.07.2(:19
@1‘92 , argi‘gm cnnsmerauon of the matter various directions were

- &*:@)@ 5%{:{ The status of the implementation of these

S ‘

s\o‘:‘c,o@\ ‘ésrest:ons in sc far these pertain to the Industries and
\ v‘ L‘b"

QO;:,,f&E' Commerce Department (Geology and Mining) of &K

@
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regarding minor minerals and sand mining is respectfully
submitted as under;- ..

Directions dated Para . Status/action taken
05.04.2019 ° number report
- of
directions
/order

, In light of Apex Court orderl
The common . question for and as per.the Guidelines of |
consideration in this group Ministry of Mines besides
of matters is the steps| Ministry of - Environment,
required to be taken for| Forest & Climatic Change
environment protection (MOEF&CC), the Government |
from unregulated sand |1 of J&K framed and notified
mining in" the Sates of new rules titled as “The
Gujrat, Karnataka, |Jammu and Kashmir |
Maharashtra, West Bengal, Minor Mineral Concession,
Odhisa, Punjab, Haryana Storage, Transportation of |
and Uttar Pradesh. The Minerals and Prevention
issue is common even with of Illegal Mining Rules,
regard to States who are 2016" vide SRO-105 of 2016
not party to these dated 31.03.2016 wherein
proceedings. provision for Environmental |

Safe Guards a[e incorporated
in Chapter-III.

No mining lease has been
granted by this department |

without obtaining |
Environmental Clearances |
from the concerned author:ty/ |
Department.
Despite this, the menace af
illegal sand mining in India
continues unabated. As per No mining Lease has been
reponts& the sand business | 8. granted by this department in
1 oclm‘[{\ employs over 35 respect of minor mineral
c,&‘*“*gﬁﬂﬁgsﬁ people and is valued including sand in violation of
,.;afwell over $126 billion per any rules and without
annum. In the year 2015- obtaining Environmental
2016, there were over Clearances from the
19,000 cases of illegal concerned authority.
minor minerals including
sand in the country. In
Uttarakhand, a 115 years

old bridge collapsed due to
overloaded sand trucks. In . -
Maharashtra, 26,628 cases |
of illegal sand mining were
recorded in the year 2017.
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The State of Maharashtra
has the highest number of
cases of noncompliance of
Sustainable Sand Mining
Management Guidelines,
.2016. The State of Kerala
suffered hugely in 2004
Tsunami and 2018 floods
which several report explain
were aggravated by illegal
sand extraction. The issue
of illegal sand mining is also
rampant in the states of
Goa, Bihar, Tamil Nadu,
Uttarakhand,  Telangana,
Jammu and Kashmir amidst
others. ‘

Illegal sand mining in
violation of Sustainable
Sand Mining Guidelines,
2016 = has also been
reported widely in the
States of Jammu and
Kashmir, .Goa, Kerala,
Telangana and Tamil

and Nadu.

J&K has a very little scope for
exclusive sand mining, as
sporadic sand occyrs with
River Bed Material across the
J&K. As on date only one
Mining Lease of Minor Mineral
Sand has been granted in
J&K, District - Doda after
obtaining  the  statutory |
clearances i.e  Approved
Mining Plan and
Environmental Clearances.

General directions may be
necessary even for Bihar,
Uttarakhand, - Jammu and
Kashmir, - Goa, Kerala,
Telangana and Tamil Nadu
which may also. apply to
any other States facing the
issue of illegal sand mining.

The Sustainable Sand Mining
and Management Guidelines,
2016 = of Ministry of
Environment and Forest and
Climatic Change (MoEF & CC)
issued ' vide notification No.

S.0. 141~ (E) dated

15/01/2016, have been

complied with in respect of:

a. The District  Survey
Reports of -all the District
of J&K has been prepared
and its draft has been
placed in the public
domain by keeping its
copy in concerned Deputy
Commissioner’s web portal
and the approved copy of
District  Survey Report
(DSR) stands submitted to |
the concerned authority
for grant of Environmental
Clearances.
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b. For monitoring the mined
out material by use of
Informatiopn  Technology
and IT enabled service,
this  department  has
initiated the process of
developing . Mine
Surveillance i{System and a
detailed project report has

been abtained from IT

Section of SICOP for

| developing a
comprehensive Mine
Surveillance System. (copy
of DPR of the Mine
Surveillance System is
enclosed as Annexure-
A).

c. Compatible with
Appendix-XII of Ministry
of  Environment and
Forest and  Climatic
Change (MoEF & CC)
issued vide notification
No. S.0. 141 (E) dated
15/01/201q,the
department has |
envisaged project which
consists of the following

features:

I Creation of online |
portal for
tracking. '

ii. Android  based |
mobile .
application. |

iii.  Security aspect |
bearing '
Transport
permits for

vehicles engaged
in transportation

of. minor
minerals.
iv.  Online weigh

. bridges with
computer and
ccrv Camerasr
with web |
services. |

'd. In order tc make use of |

CCTV cameras and smart

phones, the Department

has also  taken up !
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construction of high tech
Mineral Check posts with
CCTV cameras in the UT of
J&Ks on important exit
points for monitoring of
extraction of minor
minerals. In the first
instance 5@ number of
check posts'in Jammu and
61 number of check posts
‘in Kashmir province have
been taken up for
. constryction through
SIDCO under Languishing
Projects and the funds for
the same have also been
released. (Copy of DPR |
and Administrative
approval is enclosed as
. Annexure-B).

e. For regulating and
monitoring the
‘transportation  of  the
mined out material,
instructions have been
passed by qhe Directorate
of Geology 'and Mining to
the Regional Subordinate
offices to print the
transport permits/challans
with  following  security
features (Copy enclosed as
Annexure-C).

1. Unigque Barcode.

2. Fugitive Ink
Background.

3. Invisible Ink mark.

4. Water mark.

As noted earlier in paras
17, 23, 27, 31 and 35
g8 of West Bengal,

@.ﬁ}/ e@_ﬁ 5%, Gujarat, Karnataka,
¢ ?,Mﬁharashtra ‘Punjab,

Haryana and Uttar Pradesh
are required to follow
SSMG, 2016 as may be
revised by MoEF & CC and
even other States where

illegal sand mining is taking

place. All 'such States-may
take steps in terms of
orders dated 04.09.2018 in
Sudarsan Das v. State of
West - Bengal &ors,

50

Status of implementation
given supra (para 46 of the |
order)
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05.09.2018 in Mushtakeem | -

v. MoEF & CC & Ors,
13.09.2018 in- Satendra
Pandey v. MoEF & CC &
Ors. And16.01.2019 titled
Compliance of Municipal
Solid Waste Management
| Ryles, 2016. The Chief
Secretaries may monitor
and furnish reports as
earlier directed on the
subject of sand mining.

Re (iii): Effective
monitoring mechanism
for  preventive and
remedial measures as
directed in orders of this

Tribunal, including
surveillance system and
recovery of

compensation.

We have found in the
discussion above,
particularly in paras 8 tol1,
20, 21, 23, 29, 32, 33, 36,
39, 41 and 43 with regard
to factual position in varioug
States that  monitoring
mechanism preventive and
remedial measures is not
effective and illegal sand
mining is continuing. The
same needs to be reviewed
in the light of above
discussion. The States may
review monitoring
mechanism in" terms of
several directions of the
Tribunal and guidelines of
MoEF & CC. As regards
ghary  compensation,
@d;%é(@ﬁ‘me has to be not only
< e B ! d
f8qual to cost of mined
“['material and penalty to
evade royalty but also to
meet cost of restoration
and NPV of eco services
fore gone forever. Seizure
of vehicles or other
equipment may be dealt
with as per rules andf
directions in Threat to life |
arising out of coal mining in
| South  Garo Hills district

Status given at supra under
para 46 of the |
order/directions. There is no |
| report of occurrence of sand |
mining in forest areas in J&K. |
However, to curb the |
unlawful extraction/ |
‘transportation of  minor |
minerals and prevent the loss ‘
|to the Govt exchequer, the |
|

Geology and Mining |
Department has put in place:

|a robust monitoring |
mechanism for regular |
} checking of vehicles/ ‘

| machines/  dumpers  for
seizure and penalty. 3684}
number of vehicles were ‘
found to be indulging in
illegal mining during the first
two quarters of current
financial year and a fine of
Rupees 1.57 crore has been |
imposed. Besides the Govt of |
| J&K has constituted. a “Multi[
Departmental Task Force |
Cell” in Geology and Mining |
|Department vide Gowt. Order('
| No. 1569-GAD of 2018 dated; |
122/10/2018  under  the |
' Chairmanship of the |
| concerned Deputy |

__ Commissioner to curl the |

T T R B T 20 TR T R T TN B X N e e
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| (supra).

|illegal mining activities in the

reference also

as Annexure-

respective  Districts.  The
committee has other
mandates and terms of

(copy enclosed
D).

S

We have held that the scale
of compensation- proposed
by the State of Gujarat
does not fully comply with
the ‘Polluter Pays’ principle
which  envisages  that
polluter is required to pay
for complete restoration of
the  environment. This
principle has been
articulated ‘further by the
Hon’ble Supreme Court of
India in T. N. Godavarman
Thirumuipad vs Union Of
India &Ors, (2006) 1 SCC
lin the context of forests.
In this matter, the Hon'ble
Supreme Court appointed a
committee of experts and
following directions were

given: - :
i. To identify and defin
parameters (scientific,

biometric and social) on the
basis of which each of the
categories of values of
forest land should be
estimated. : ~

ii. To formulate a practical
methodology applicable, to
different  bio-geographical
zones of India for
estimation of the values in
monetary terms in respect
of aeach of the above
wategdries of forest values.

et

* othis methodology to obtain

actual numerical values for
different forest types for
each bio-geographical zone

in the country.

iv. To determine on the
basis of established
principles of public finance,
who should pay the costs of
restoration and Jor

70 illustratively apply |

55.

land by the
Mining Depart
J&K.

i

No minor mineral concession
'has been granted in forest

| Geology and
ment of UT of

compensation with respect
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to each category of values
of forests.

v. Which projects deserve
to be exempted from
_payment of NPV.

-

. ﬁfajés as far as possible.

Similar criteria may have to
be taken into account for
arriving at an approximate
scale of compensation. The
compensation is to include
not only the full value of
the illegally mined material
but also cost of restoration
of environment as well as
cost of ecological services
foregone forever. It should
be deterrent so as not to
render such illegal activity
profitable. In Sudarsan Das
Vs. State of West Bengal
&0rs. (Supra), it was held
that full value of the
material, the cost of
restoration and the NPV
should form part of the
compensation to be
recovered. There has also
to be action against the
polluters and the erring
officers. The vehicles or any
other equipment used for
illegal mining are required
to be confiscated and to be
released only on payment
of atleast 50%. of the
showroom value as laid
down in Original
ApplicationNo.110(THC)/20
12, Threat to life arising out
of coal mining in South.
Garo Hills District v. State

of Meghalaya & Ors. This

-aﬁ@lé“gan then apply for all

56.

Order/dlrectlon

Status report has been given |
supra in para 51 of the

b)-The States of West
Bengal, Gujarat, Karnataka,
Maharashtra, Punjab, Uttar

Pradesh, Haryana, Madhya
Pradesh, Andhra Pradesh,
Bihar, Uttarakhand, Jammu
and Kashmir, Goa, Kerala,
Telangana and Tamil Nadu

58

and Himachal Pradesh may !
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take steps in terms of|

orders dated 04.09.2018 in
Sudarsan Das v. State of
West Bengal &ors,
05.09.2018 in, 13.9.2018 in
Mushtakeem v. MoEF &
CC&O0rs. And 16.01.2019 in

.| Compliance of Municipal

Solid Waste Management
Rules, 2016. The Chief
Secretaries: may monitor
and furnish reports as
earlier directed.

(c) The States of West
Bengal, Gujarat, Karnataka,
Maharashtra, Punjab, :Uttar
Pradesh, Haryana, Madhya
Pradesh, Andhra Pradesh,
Bihar, Uttarakhand, Jammu
and Kashmir, Goa; Kerala,
Telangana and Tamil Nadu
and Himachal Pradesh may
review monitoring

mechanism in terms of
directions of the Tribunal
and guidelines of MoEF &
CC. : '

e)-The State of West
Bengal, Gujarat, Karnataka,
Maharashtra, Punjab, Uttar
Pradesh, Haryana, Madhya
Pradesh, Andhra Pradesh,
Bihar, Uttarakhand, Jammu
and Kashmir, Goa, Kerala,
Telangana and Tamil Nadu

send further action taken
reports by 30.06.2019.

and Himachal Pradesh may |

3

order/directions.

05.04.2019 with regard to

issues of illegal sand mining
in all the states. Some of
the observations are:-

“The -Hon'’ble Supreme‘
Court observed that
absence of regulation of
such mining was not
justified as it was threat to
bio-diversity, could destroy

river in vegetation, cause |

Directions dated

26.07.2019 ' |

The, Tribunal reviewed the In compliance to the |
=4 X i . .

‘Bfé:gte‘i: . comprehensively orders/observations  of ‘

“lokies™  order dated the Honble Supreme

Court, the ‘
recommendations of |
MoEF and CC, besides}
' guidelines of Ministry of
(Mines, the provisions |

required - for protection |
for environment have |
been incorporated in the |

Jammu and  Kashmir |
; Minor Minera! |
. Concession, Storage, |

b
Status has already been given
at supra, para 46 of the
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erosion,  pollute  water |
sources, badly affecting
riparian ecology, damaging
ecosystem of rivers, safety
of bridges, weakening of
riverbeds, -destryction of
natural habitats of
| organisms living on the
riverbeds, affects fish
breeding and migration,
spell disaster for the
conservation bird species,
increase saline water in the
rivers.

The Hon'ble Supreme Coust
“ observed that such mining
has direct impact on the
physical habitat
characteristics of the rivers
such as bed elevation,
substrate composition and
stability, in stream
roughness elements, depth,
velocity, turbidity, sediment
transport, stream discharge
and temperature. Increase
in demand of sand . has
placed immense pressure in
the supply of sand resource
and mining activities were
going on illegally as well as
legally without requisite
restrictions. Lack of proper
planning and sand
management disturbs
marineé  ecosystem  and
upset the ability of natural

replenish the sand.
The Hon'ble Supreme Court
noted that core group was

e?h’ icongatl.{ted by the MoEF

‘tb. examine the impact

- e ‘Gaafmfnor minerals on ‘river
S Caﬁ‘w\xcbeds and ground waters. A
c,o\‘“i;\e% g,@"‘ | draft report was prepared

marine processes  to |

9"‘{%@“‘ recommending mandatory

preparation of mining plan
on the pattern of mining
plans for major minerals.
Further  recommendations
are  reclamation ° and
rehabilitation of abandoned

' Transportation of

' being  considered  for

minerals and
presentation of illegal
mining rules, 2016.

The Department after
preparation of District
| Survey Reports for all the
| District of J&K' prepared
minor mineral Blocks of
river beds which are

grant of Mining Leases |
through E-auction after
fulfilment of
formalities/conditions

prescribed in the Jammu

and Kashmir Minor

Mineral Cancession, |
Storage, Transportation
of Minerals and |

Prevention of Illegal

'Mining  Rules, 2016
 wherein  furnishing  of

Mining Plans and
Environmental Clearance |
is mandatory.

To improve the
effectiveness in  the
monitoring of mining and
transportation of mined
out material in light of
Sustainable Sand Mining
Guidelines 2016, the
department of Geology
and Mining has
envisaged a  project
which consists of the
following features:

. ik Creation = of
online portal for
tracking.

i Android based
mobile
-application.

Hi. - Security aspect‘
bearing ;
Transport |
permits for |
vehicles !
engaged in
transportation |
of . minor |
minerals. '

mines, proportion of hydro

N e i T e T — e

®
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geo-logical  balance  for
minerals  below ground
water table limiting depth of
mining tQ 3 meter and
identification qQn lacations
where mining should be
permitted was required.
There is need for identifying
safety zones in the
proximity of intendments.
Thuys, strict  regulatory
parameters were required
for regulating mining of
minor minerals. It was
noted that in-stream mining
lowers the stream hottom
of rivers which may lead to
bank erosion. .Depletion of
sand in the stream bed
causes deepening of rivers
which  may result -in
destruction of aquatic and
riparian habitats. It has
impact on stream’s physical
habitat characteristics.”
After noticing various orders
passed by this Tribunal in
the light of  above
observations, the Tribunal
further observed.

‘"Despite this, the menace
of illegal sand mining in
India continues unabated.

As per reports, the sand |

business in India ‘employs
over 35 million people and
is valued at well over $126
billion per annum. In the
year 2015-2016, there were
over19,000 cases of illegal
minog,. minerals including
@ﬁﬁ the country. In
akhand, a 115years old
bridge collapsed due to
over loaded sand trucks. In
Maharashtra, 26,628 cases
of illegal sand mining were
recorded in the year2017.
The State of Maharashtra
has the highest number of
cases of non-compliance of
Sustainable Sand Mining
Management = Guidelines,

L2016. The State of Kerala

| to 3 m or the water level,

13S)

iv. ~ QOnline  weigh
bridges with
computer and
CCTV Cameras
with web
services.

v.  Developing
Information
Technology and
IT enabled
service System,
Mine |
Surveillance
System.

vi.  Creation of |
Multi |
departmental
Task force.
(already

attached as |
Annexure-a,b,c
&d) |

, |
j |

| |
!

The provision for Mining
Plan has been made a
prerequisite under Rule 6
in J&K Mining Rules,
2016 and all the
successful bidders have
submitted .approved
Mining plans in respect of
their Minor Mineral
Blocks (MMB).

Under Sub Rule (3) of‘
Rule 4 of J&K Mining
Rules, 2016, the depth of |
mining shall be restricted

whichever is less. |

™
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suffered hugely in 2004
Tsunami and 2018 floods
which several report explain
were aggravated by illegal
sand extraction. The issue
of illegal sand mining is also
* | rampant in the states of

1 Goa, Bihar,Tamil Nadu,
Uttarakhand8, Telangana9,
Jammu and Kashmir amidst
others.”

/ﬁ’/&@

oo‘“\\ «% Telangana and Tamil Nadu

The directions after
considering the  above
issyes are as follows:-

(b) The States of West
Bengal, Gujarat, Karnataka,
Maharashtra, Punjab, Uttar
Pradesh, Haryana, Madhya
Pradesh, Andhra Pradesh,
Bihar, Uttarakhand, Jammu
and Kashmir, Goa,Kerala,
Telangana and Tamil Nadu
and Himachal Pradesh may
take steps in terms of
orders  dated04.09.2018 in
Sudarsan Das v. State of
West Bengal &ors,
05.09.2018 in, 13.9.2018 in
Mushtakeem v. MoOEF- &
CC&Ors. And16.01.2019 in
Compliance of Municipal
Solid Waste Management
Rules, 2016. The Chief
Secretaries may monitor
and furnish reports as
earlier directed.

(c) The States of West
Bengal, Gujarat, Karnataka,
Maharashtra, Punjab, Uttar
Pradesh, Haryana, Madhya
Prasiesh, Andhra Pradesh,
t?':{&ﬁ@ Uttarakhand,” Jammu
9@;1@ Kashmir, Goa, Kerala,

and Himachal Pradesh may
| review . " monitoring
mechanism . in terms of
directions of the Tribunal
and guidelines of MoEF &

CC. - o
(e) The State of Westi
Bengal, Gujarat, Karnataka, |
Maharashtra, Punjab, Uttar
Pradesh, Haryana, Madhya |

The directions will ‘
implemented strictly and
compliance shown
whenever ordered.
Jammu and Kashmir has
formulated district plan
and a UT plan for
management and
monitoring the
implementation of the‘
directions of the Hon'ble |
Green Tribunal to I
mitigate envnrpnmental|
hazardous with special |
focus on solid waste
management.

The Government of J&K
has constituted Apex
Level Committee headed
by the Chief Secretary
vide Government Order
No.882-GAD of 2019
dated 26.07.2019 for
effective monitoring and
implementation of |
Hon'ble NGT Directors.
The committee meets
once in a month. |

In addition to the Apex
Level meeting, the Chief
Secretary conducts a
fortnightly review of the
directions of the Hon'ble |
NGT passed in dnfferent[
orders. |
A cell headed by the |
Deputy Conservator of |

___| Forests well conversant |
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Pradesh, Andhra Pradesh,
Bihar, Uttarakhand, Jammu
and Kashmir, Goa, Kerala,
Telangana and Tamil Nady
and Himachal Pradesh may
send further action taken
reports by30.06.2019.

with environmental
issyes has been set up in
the office of Chief
Secretary to pursue the
implementation of
directions of Hon'ble NGT
passed in varioys OAs.

H&UDD has been asked
to reenergize and
activate its field officers

monitoring and
implementation” of Solid
Waste Management
Rules. The status of
implementation of the

Green Tribunal  with

reference to Solid Waste
' management and other
related environmental
issues has been
forwarded to the National

e-mail on 20.01{2020.

for effective and efficient |

directions of the Hon'ble |

Green Tribunal through

The mattér has been taken
up today to consider the
compliance of the above
directions. We have
perused- the reports
received from States of
Gujarat, Karnataka,
Maharashtra, West Bengal,
Odisha, Punjab, Haryana
and Uttar Pradesh. Neither
MoEF &CC has taken steps
nor given any explanation
for its failure.  None
appgared for the MoEF &

@8tng hearing but while
g ng the order, learned

+edunsel for MoEF & CC
= | suddenly appeared and only
casual explanation
furnished is that MoEF &CC
has approached the Hon'ble
Supreme  Court.  While
seeking of reasonable time
for compliance on the
ground that the matter was
pending in higher Court
may stand on different
footing, there is no




P ‘sa‘igxoiopﬁnuples specified  in
o \O@Oﬁ «* | paragraph 560f order dated
00 ‘\eigﬁ' 05.04.2019.
W

2F5Y

| Learned counsel for the

| of this Tribunal may be

justification for
unreasonable delay for
more than 9 months on the |
part of the MoEF &CC.

applicant submitted that in
absence of any stay, order

enforced by  coercive |
measures. We find merit in
the sybmission, but before
doing so, we give an
opportunity for compliance
of the directions and direct
Additional Secretary
concerned of MoEF & CC to
remain present in person
with the compliance report
and an explanation as to
why action be not taken
against the person
responsible for the default.

In view of the failure of the
States to give appropriate
response or failure to give
any response, while giving
last opportunity, we make it
clear that for any further
default, matter may have to
be viewed seriously and
deterrent costs imposed for
continued default in giving
relevant response by the
States. The cost may have
to be recovered personally
from senior .Officers of the
State responsible for the
default.

i8S

ija‘t@& must apply the

It is made. clear that
pending further reports, the

nsation regime as per

Copies of this order be sent
to the Secretary, MoEF |
&CC, Chairman CPCB and |
the Chief Secretaries of the
Htates of West Bengal,

Guijarat, Karnataka, |

23.
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Maharashtra, Pynjab, Uttar
Pradesh, Haryana, Maghya
Pradesh, Andhra * Pradesh,
Bihar, Uttarakhand, Jammy

and Kashmir, Goa, Kerala,
Telangana and Tamil Nady '

and Himachal. Pradesh.

2388
G ﬂ 2-“"

- . SB“‘& 06? ﬂ-‘e'“‘
Commissioner %Overnment
Indystries a% &Wrce Department

UT of ]Sa‘i‘hmu & Kashmir

&
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BEFORE THE HON’ BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHL

Original Application No.360/2015

Vs

Virender Singh and other connected matters

In the matter of: Affidavit in support of the accompanying Status
/compliance report.

I, Manoj Kumar Diwivedi S/o Sh. Ram Avhen Dunved

R/o Gandhi Nagar Jammu presently posted as Commissioner/Secretary
to Government Department of Industries and Commerce UT of Jammu
and Kashmir Civil Secretariat Jammu hereby solemnly affirm and

declare on oath as under;- )

: f
1. That the statements made in the accompanying stdtus/compliance
report are true and correct as per the records pertaining to the case.

2. That nothing has been concealed there from.

I e“t.
Commiss’® n?‘f ngfmn
) ' Qustrie® oy ashmic §
Verification: oy & £2°
Verified today day of February 2020 that the statements

made herein above are true and correct to the best of my knowledge
and that nothing has been concealed there from.
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AT

J&K SMALL SCALE INDUSTRIES

DEVELOPMENTCORPORATION LIMITED‘(S
_ - (A J&K GOVERNMENT UNDERTAKING ) \ . S R
B ISO 27001:2013 ISO 9001:2015 - - X, .
" Ra:lhead Complex 2“" floor, Udyog Bhawan, Jammu, / SanatGhar bemina Srmaq’é’? = ‘

E-mail:- [kssrdc@gmarlconj :

| “No. SICOP/M_)/:’-—%V//@S‘ _11/ ,2/
_.Dated )9 - oY -e| &

“The Prmcrpal Secretary to Govemment
Industnes & Commerce Department,
.C_iv;I.S_ecretan_a_';,‘:_lammu._

15

3 ct: C_;re.atmn and Maintenance of Mining Survelllance Web Portal
e fOr.Ge ology and Mmmg Department

,afso requested that funds to the tune of Rs.346.50 lakhs may kindly be ‘
Orgamzatlon for taklng up the Mining Survelllance Portal work on Ol’w )

( Mr’czkoo)

m_)Mana_gmg Director
N7 sIcop

ct@r,. Geology and Mmmg Department for favor of information.
PRI, Direttor (P&S), Industries & Commerce Department, Clvil Secretariat *
g mu for favor of information. | 4




Ge

Jawahar Laj Nehry Udyog Bhawan, Railhead ‘Complex,
Jammu-180012 .
- Tele/Fax: 0191-2477652 _
Website; www.Jksicop.com -

CREATION & MAINTENANCE

MINING SURVELLIANCE Wes PORTAL FOR
GEOLOGY & MINING DEPARTMENT, &k

Vo P‘wa ' :
3 DETAILED PROJECT REPORT

Prepared by:
IT Wing, -
J&K Sicop

_ Version: 1.0

T T SO A T S e

—— 1
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3 Mining Sur.v'eillance Portal for Geology and Mining Department. i 2l
~ Table of Contents
R BACKGROUND QF PRQUVECT AND OTHER BASIC INFORMATION.....' .................. 3
FSECTION Il oo SRS SRR (N 4 ;
21 PRQUECT OVERVIEW icvovsnvernn, i ms—————— § e B
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S8 Industries in the State of Jamm & Kashmir,
‘gbqo&w The main functions of SICOR are:
,..v* 4.9@\0%. 1) *Providing Marketing support to SS|
@\\ LT T units
RS |
e L e
th : 2) Procurement & supply|of raw material
3) Development of infrasiructural Facilities

the Indian Companies Act
SCALE  INDUSTRIES

CORPORATION LH\/HTED. (SICOP) was set up

with authorized share capita
up capital of ¥311.85 Jac w

promote and develop

4) Providing Testing Faci

5) Providing IT Services

2362
"""‘* i Y e “7
.R':“' "'.{— . e——— T . N T
1s " Mining Surveillance Portal for Ceology and Mining Department i 2018
.SECTION | -
TRt BACKGROUND OF PROJECT AND OTHER BASIC INFQRMATION
N\ ' :5
Title of the Project Creation of Mining Survelliange Web Portal
o for Geology & Mining Department, J&K
Implementing Agency details
Name of the Implementing Agency | J&K  SMALL  SCALE INDUSTRIES
DEVELOPMIENT CORPORATION LIMITED
| (sicory o e
Background of the Implementing | Incorporated on November 28, 1975 as a fully
Agency ' owned J&K Government Undertaking under

1956, J&K SMALL
DEVELOPMENT

| of 800 lac & paid
ith the objective to
he Small  Scale

ities

- | Date of Establishment (if applicabl'e)' 28 November 1975

Page 3
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[Contact details ‘

Mining Surveillance Portal for C‘;eolog'yTan-d Mlnlné Departmént 2013

Name and Job Title of the key Vlshal Mahajan

contact person (persan responsible
Prolect ManagerlT SICOP
.for implementation)

2" Floor, JL Nehru Udyog Bhawan, Railhead

Address
Complex Jammu/ Boulevard Road, Srlnagar
| l Mobile l+919419823788 A | L
l Emiail I vishaleng0é@gmail.com -‘

{ Location of project implémentation I'Jammu & Kashmir

2. SECTION Ii

2.1 PROJECT OVERVIEW

Geology and Mining Department J&K was establlshed in 1960 with the; objective to
explore the mlneral wealth and groundwater resources by Geologlcal explorauons

Slnce then it has been able to ldenfn‘y and establish various lmportant mineral
deposﬁs like Limestone, Gypsum Bauxite, Magnetite, Dolomite, Quartthe Borax,
Fuel Minerals like Coal, Lignite, decorative/bullding stones like Gramte, Marble,
Slate, Bpuxlte China . clay, Bentonit-e'and Gemstone like Sapphlre Garnet,
Tourmallne etc. The Department of Geolog/ and Mining has played a mgnrﬂcant role ﬂ[:
i overall ecoromic development of the State by proving various mineral deposits,
Geologlst Grade:

which enable the State Government in granting of many Mining Leases/F"ros;ejee,(lm:%y & Mining I
Licenses for the establlshment of Mineral Based Industries and generatlon ofJAMMU,

Employment in J&K State.

Mining Surveillance System is satellite-based monitoring system and -through this
system leveraging image processing technology, any suspicious actlwtles shall ‘be
delected within ‘@ range of 500 meters outside the mining lease boundary This
system shall generate - automatic triggers of unauthorlzecl actlvmes or any
dlscrepancy These trlggers shall be transmitted to the dlstrlct level mmmg officials «

Page 4 y—— . |




RUC.
e ik .'MinIF;E'Sui{reiltahcéPortal for'.Geolo_gyand MiningDepartément,zms ; _' ;
3 5 LR s o b D o s i' . v Y ,
i for field verification. The check for illegality in operation in conducteFj and reported ) I|
back using a mobile app. ' | !' ' : [
2.2 STAKEHOLDERS OF THE PROJECT 1

The key stakeholders groups in ‘the project are:

J&K SICQP _ SICOP shall executs the project through its IT Wing. |
. SICOP has prepared this DPR. : ’
i — : h : f
55_ [Geology and Geology and Mining Department J&K shaH be end user
« Mining , department for which -the Mining Surve:Hance System
' Department " | Web Portal shall be created.

2.3PROJECTAIM | Lo |

§ « The aim of the project is to bring transparency, accountgbility in the

' ' department as well as curb illegapinining in the State. | ]

: l & Mxrﬁng D
""A MMU,

Cg, 4 ONLINE PORTAL FEATURES | | - .

The onlme apphcat:on por{al aims to achreve the following functtonahty

. The online portal shaj| have foHowmg generic features: B 4 L v
o Mudufar Design for Phased Implementation. e

- S ‘Pages ; —re H
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3 e’
—— - : ~ Mining Surveillance Portal for Geology and Mining Department | 2018
Integrated Database for Textual and Graphical Informatjon,
Mix of Two tier & Three tier Application based on the reTu'irements.

(0o

o Hosting of application in Mini Data'Gentre of Industries |and Commerce

Department, , .
o Auto data synchronization and ' database & app
implementation in cluster architecture for having

\ " arrangement and ensuring high application & data uptime.

o) Applig:ati'on Secutity Layer to protect the Appli'catioq_ Maodules ang

Application Data. L
Dynamic Username/Password control for Departmental Users.

o

o Information modification Tracking/Audit trail,
o

(o]

liéatibn server
a fall back

l.-u.-..,dv-u-_--l.-.-.- BFTATE T e e e e CrvAkRe

W

: ; | :
" Extremely simple, User-Friendly interface for easy operations. -
Service Oriented Architecture provides integrated yet completely

L s s e

{
-
i

fr : modular system. ..
' o User generated reparts
P - o Uses the best of Technology to provide m

I :
i ost robust user interface.
P » o Testing of portal for security audit, |

I
. The Mining Surveillance System shall be developed as | per following. -

procedure: - ,
o o GPS based GIs Mapping of Minor. Mineral blocks Id?ntiﬁed by the
b .department. ‘ | . .
" o- Digitization of existing maps of Minor Mineral blocks to t?e provided by

o]

* the department. G N
‘o Creation of different layers of the mineral blocks on Arc’.,fGlS Server as

! per requirement of the department. . 1 .
: o Identifying of 500 metegg"‘boundary of every Minheral IBlack on GIS
L : Wl

Server. ’
Procuring Sateliite Maps of Cartosat 2 from Indian Remote Sen
i i ith Arc GIS Server.

illegal mining ;]activity within
500 meters of mining block and subsequently creatfg":g trigger to

relevant mining officer. .
o Mining Officer be provided mobile based app to click imzfges of illegal

mining and report back. . |
The illegal mining reported by system and subsequently verified by

mining officer be triggered to higher officials for action.. ! W

sing,

I
o Generation of Unique Tracking Id after successful submission of =
; application form. P . ot ioglst Grade-1
P o Have SMS Gateway integratidn. and Email Gateway infegration &2 Miming Dt
' informing department users about illegal mining activity throlﬁjﬁm & ' U
and Email, - =k | JAMMU.
o Have Status Tracking Facility for generated trigger. *
o, Currently the Indian Remote Sensing, Hyderabad provides updated

Maps every 4 months, so as per current system the iHegai{.acﬁvity shall
be generated after every 4-5 months, A : '

Page6 ———— — —
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| Mining Surveillance Portal for Geology and Mining Deparftllnent l 2018

2.5 PROJECT ACTIVITIES AND TIMELINES

: urremeni gathering,
.GPS based GIS Mapping

of mineral blocks as well

———— e

as software licenses to Geology |
and Mining Department.

Procuring Maps from Indian .
Remote Sensing, Hyderabad for |
whole State on frequent basis and !
embedding same on GIS portal

with different Geological layers as |
per the requirement of Geology [
and Mining Department. |

Enabling trigger Sys_ter'n in Mining |
Surveillance System Portal for
detecting illegal mining. : J

as digitization of existing

r o maps and lease data of
E minor minerals ~ of the
‘ State and creation of web
& ‘portal for Mining and for

online portal -

1 - ; |
Application Testing and | Application Testing and Trainings | 7 Days ,
| Capacity Building - ' )L |
' Hosting of Portal in Mini | Go Live 11 Day
_' Data Centre ) | ,
{ : g ‘.;-"5‘;" I[:.
3. SECTION IIi
. 3.1PROJECT DETAILS . o f
3.1.1 OBJECTIVES | J B
i + To achieve e-Governé_m'ce objectives for the department. _ Geologlst Grade-
f » To curb the illegal mining instances /activities from distant through aulpeadgy & Mintng D
-' remote sensing detection technology. : : JAMMDU.

« To checks a i'egion,of 500 meters around the existing mining lease boundary
to search for any unusual activity which is likely to be illegal mining.
-+« To quick’ action/disposal . of the complaints and uncor’xﬁrmed']"E information
f © regarding lilegal mining activities in the areas. ’ ;
‘ » To mqnitqr-in’a_c'céssible.and unmanned large areas for safe guprd of state
exchequer, conserving groundwater/ Mineral resources and overall preventing *

P * environrental degradation.

Page 7
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SICOP shall selgt g
~ online Portal for Geo
Agreemer;t (SLA),
Sl shal| interact with th
réquirement.

lo

* 'Sl shajl go the As-Is, To-

of Minin
b the - requireq” infrastrycy-
Nd requireqd Server a

uired Jice
uiremen

Be Study of the s
Process for Creation

* . Sl shal r‘mp!emen
| Depaﬂment offices 7
Si .shéﬂ pfow'de_ req
layers as Per the réq

Sl shaly Provide tra;
Deparfment, SO that

7
nsés as wey as d

ts of the d_epartment
ning to the

Concernegqg Officers

.3 Sustain

his Project is foq

Page g _.

System Ihtegrator (Sl) for aning Surv
ay & M."ning Departmenf with prope |

!
e Geo!ogy & Mining De-parfmenr and y

ystem and..a"f_’ter g
g Surveﬁ!a fCe online. porta].

t Mini Datg C

o GIs Mapping

l

eillance System
| Service Level
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Mining Surveillance Portal for Geology and Mining Department I 2018

I

4, TOTAL PROJECT cosT '

BOM (Bill of Material) with estimation and technical spec’ificatlf'on:_;i."
5 : R i | '

e,

Application ] Capacity - Description . Amount ! !

Software Product ‘ : i

with' Support on s ] R

Product - ; : . L E Y |
Miring - | Able to handle | This includes As-[7 'I,OO,{}O,GDO.QQ;;‘!E_.*.;?E B
Surveillance atleast 1000 |[Is . ang To-Be : j'[ .

Study, Creation
of different layers
in"GIS system as
per the

hits

Online-Web Portal: :
simultaneously

with facility to add
multiple-layers on
procured maps,

‘The portal shall ' requirement  of

show different GIs Geology Mining

Maps as per Department,
Creation . of

different mining
Department User

lease of minor ; _ 3
minarals in the. Panel for the s eologist (3rede”
Stafe with trigger departmenta| Ugo & Miming D
v users.  Support Geolo MU
" -and. Maintenance Ja M

for 5 year
Web Server for Should support [z 13,00,000.00
hosfing the web atleast 2
portal processors, 32

GB RAM, oTB

SSD, Networking

"Modules,

Windows Server

—Paseq — _- .




2012 or higher,

| MS 8QL 2014 or
higher

Cartostar
Satellite Maps
for whole State

Satellite Maps for

whole State from.
 time to time for o}
years

Arc GIS Server
License

¥20/00,000.06

% 80,00,000.00

ERDAS Imaging™

2 License for 5
years

I3 30,00,000.00

: Erc GIS | 2License for5 |3 60,00,000.00
e . years
' A0 Scanner with : . 12 ¥4,00,000.00
plotter '
AQ Printer — ' < 3,00,000.00
Maintenance ang ¥20,00,000.00 _
upkeep of lab
[ infrastructure of
| Geology Mining _
Depariment

Contf'mgency @ 3% $8,90,000.00

z-s.so,ooo.oo |
L o . Final Tota] < 3.46,50,000.00

|
$3,30,00,000.00 "‘*/

‘Administrative Expenses @ 2% of Tota]

(e,
Geologist Grade

Geo 8J AMMU,

v . R4 e ATASY SRR Y W TIIIWIITTE Ty
IRCTATTR T AT
ST
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 PROJECT REPORT
S FOR |
- E&BRICATI@N ASSEMBLY AND lNSTﬁLIﬁHON
| " oF -
MINERAL GHECK POST
-
| GEOLOGY &ND MINING DEPARTMENT

AGENCY: = - . P it

660108‘5‘ Grade-l,
" Geology & Miniog De;

' ' - JAMMU,
ql &K SlDC@ END‘USTQEJ@;L DEVELOPMENT

B 4 (SR CORP@WTI@N i T i

100003

- 2 3 . 1 L
00CTeEZ+++++ IVJ WJ ba:T LT0Z ‘00,33




L.
&

" b. _-The structu;jfc shall have its base 30 Cim above N,S.L.

E W, v
w2318
> - i) T )
; = e
Abstract of Cost :
S, | Particulars . Y Cost (In Rs) —l
No. [l I ' | fiu . |
: ! 1. | Fabrication, assembly and Installation of M.C.P. f . ! 660000/~ [
2, [ Constryclion 151" septic tank and soakage pit with scwer - -R0000/-
{ line . ' :
: {3. j Surveillance syS{em ' T ' 4000/ . ‘ir
[4. [I‘umnurccxc._ o | = | [ 1050007 ]
! ]*rotal = 509000/~ f’]
- ' _1 Add towards admmmtram e/ supervmon charges @7.5% [ : 68175/- 7
L [c*mud Total l 977175/- |
l Say Rs. 9.77 Lacs
- Note: -
. Plal l.eve!liqg:i—-

a. Jtis presumjzd that the ground or property is fairly level,

¢, Extra Wwork on zccount of cutting / filling and deeper found: ation 4ha” bie charged.

2. E\tcrnaJ conrect:ons for water supply und power supply not in the purview,
3, All necessary qle\n.mc\_; shali have 1o be obtained by the Gcolozy ‘md Mining
Department. )
4. The rates are applicable for a distance of 15 Kims. Béyond this point. the
B tfansponation shall be charged on actual basis.
e - /
T = . o
Asstt. Exegutive El’?gmeer Executive Enginger - mwwv

zoon@

Geologlst Grade-1,

TP ICTE b " Guoloy & Mg D
W B e e : JAMMW

IS i nE —

COCTEFS~++++ ¥4 Nq FOYT LTOR sn g,



4. Furniture. Tpe fyrniture consists of 1 no. steel almlrah of31zp 6'x3’ made out

{' _ of 22 gauge thlpkness steel,-2 no. of single wooden beds, 1 no. of wooden table
of size 4 X2. 5 lwnh drawer I no. of water cooler cum purifier of capacity 40 -
letters, 2 no. cel[hng fans I'no. air cooler and 1 no heater.

T S . [ o - : e Sl B i

Time and cost: - It shall taker30 days for faéncatzon assemb!y and msta“atron at site and will

¥ cost Rs. 9, 77 lacs only.
z
| y .
| .o .
Asstt. Exgcutive Engineer Executive Lngineer
: 1
;
' Geologist Grade-
. Geology & Mini
JAMMI
.:, ll’
; !
I
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TF

|
fia -

~ Detajled Estimate
Minigz. D‘-‘”“t‘"?ﬁ”

@onos ki

| g
0r Construction of mineral check ROSLpre-fabrieale
LJammy. ok .

d struclure al Geology &

Unit } Quantity 7 Rare f

Particylyrs

r’émbun;:'
(In Rs ;

Construction bf pre-fabricate
of' cemeny Chnerete

il _ S _ - (I_n Rs.) '
d Structure by way [~ T v g

Te

foundation, vitrified iile ,
flooring, waljj 2 10 puif panel SOmm thick, cof

‘coated crim,_w:r; sheet for r

ceiling of gypsum tiles 8mm thick in mew) T
grid, aluminy framed door windows and wall
with Smm brown (i , e /
K masonry. | No. we, urinal | I
withsensar | N . | No. Wash basins. | No. stee| /
sink and mipim m electrificatjon with LED tube

or
00f 0.5mm thick fylse |

: | f

i lights 15 N, S1Amp, With socket 15 No, 16 [’ '
Amp. Swiich Sogket and 5 No, 52 Amp. Socket | /
for AC. Complete Job (excluding the cost of .'

extemnal e!ccrr!f'rcation and
supply) |

2. | Supply of following items
2.1 |CCTV Piz Camelira.l MP 100 My range. HD |
| Hard Disk, HD DVR 4 Channels, Powe, supply /
L 12V, BNC and DC‘!conncctor, LED monitor 18 5
|2
2

extemal  water

inch and installgt on charges,
.2 | Wooden single bed|(Size 6f % 3R.).

%

i
I | 64000n

S1eel Almirah wil

12 T 705005 T2
22mm géuge thick sheet |

———

(Size 6* X 2.5,

. : Fl
' No. ! I 75007- 5700,
23 Wooden tab)e with rﬁrawer Sizedft. X 2.5 i No. | 1 ] 3606/"-_f—“1_{()_(_)6f
! 2.5 TRoom hearer, | 0 i e W

| No, ] 2500/~ T3 5a0
26 j Water cooler / pwiﬁep {40 Ity Capacity) | Ng, ( S “0000/- [ 200000 ]
(Branded) : ’ ! , :
? 7 | Martress for bed (Sizt 67t % 3R.). | No. 2 4500~ 9000
= | Celling fan. 3 | No. 2 '
Alir Coaler, ‘ - ]

1700/- T
A

‘| Add 7.5% for admin
Charges i
( ; ! Grand Toral . -

j Geologist Grade-1
| Cbldiy & Mining De
- _9771?31-5M_M=U§

83y Rs.'9.77 Lacs

EE _” el Execn ff ve Rmﬁnc'ér":", o

P - - - [T
- = .
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TECHNICAL REPQRT

1
|
‘ : [ . - : :
W ork: - Installation of Mineral.check posts (Prefabricated Structure) for Gv'eolo,g,y and
i _ Minino partmcnt ’ .
Necessm'- The Ge Ioz) and Mmme ‘Department J&K Govt. is the sole authonty for

c\irartao ‘of minerals from nature reserves 1.¢. 1AOyNtains, river beds ete. The

dcpanmcf:t has to. monitor jis extraction and regulates the 5upply through the

(.omractop and-authorized vendors, For its effective momtormo the dcparlmcm

intends rq makc permanent prms where the staff / guard could keep a check ang

' monitor t}pe oulﬂow or nature reserves. The department has approac}"cd SIDCO

for {mrmno the D.P. R. sO that the process of mvallduon of Mineral che ck posts

could be 1pmated

it prcqusud o prowde nnd mata]! a prefabricated <1ruuurc comprisin g
surveillance camera
)

P roposal: - ol two
‘ rooms 517&; IO x12', onc, \oUet and oné pamrv a)owa with

and n;cusqar» furmmrn,
!

£ pecifications: - f )
: - , i
1. Constru ction: -The structure s,mH be fabricated out of 50mm
puﬁ“ranel 'and roofing with 0.8mim thick color co;atrd crimp \hrcL The siruciure
cement concretc foundatjon (2.5 ‘deep)and

ceiling shall be laid with $19m ¢ Mick

thncl W JJJID” in

shall be ass,cmbled and installed over
shail have flloormﬂof\xtrmcd ﬂoo tiles. The

doors arrd vymdows shal] be hawm, alominurn frames and shutters. Theioilet shajl

be having cme no. wash basin. W.C, and sensor controlied urinal. The nartey shafl

be having jtamlcss steel sink. The waste shall bedtsposed off in the septic tank
‘ soakage pit} _ ‘
P 2. Eiectr: I‘cai,‘xon - The mu:rn.u electrificatjon shall be with I, ED lightsaxrd 15 no,
3 amp /16 ’dr']p Switch and sockets andj no. 32 amo SOCI\CfS, o @MM

2 ' 3 Survexilanqe Thc SUI‘\«CJ”&"I"c camera- is pfoposcd to, be G.C.T.V, c,dmcld (l )

PTZ - l Mcga-PJmI) havmo a rdnm: 'OJ‘ JOCLMws wmpiclcd W uh HD r—la ﬁbuﬂogisr Grade—l

HD DVR f.{onc w;th LED 18. 5 momtor o R o Geology& Mining Der
.. :’f,_- . i . Pagel of2 a

o N ' ‘
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Government of Jammy & Kashmir

Di_r_ec,tqraf,e of Geeleg’.’v"'&‘MT'ﬂ‘ingn‘&K,—sﬁnagar; -
Ll

$ubje'ct: Accord of Administrative Approval for constructiori of Minera| Check Posts MCPS).

Reference:: () SIDCO Office DPR No: SlDCO!ROJ/Gen/FInance/162. dated:05-08-2017 . .
(i) 433/MCC/DGM/Check POsts/17/5172, dated: '15.11.2017._ D e

.ORDER |

In exercise of powers conferred by Rule 5.7 () of the J&K Book of Finanelal

- [{bistr’ict .| Proposed Sites . o -

l
| 1. Bajalta

12 Kishenpur _ - ]
3. Nagrota q :

| 4. Bagwati Nagar

J!bmmu " |_ 5. Dumail Akhnoar
| : 6. Beli Charana

| Z._Phalian Manda]

I 8. Sidhra g _
The Administrative Approval is subjected to the follo
i) Thatthe works shall be eXxecuted within the estim

design and specifications as laid down in DPR.
fi) That the Physical and Financial Progress Report
reguf?rly on monthly basis by or before 5" of eg

' éconditicns:-' :
tedl cost as per the

hall be submited .
} Succeeding month.

i

o 2008 __

| ‘ , {1@9(‘ Mining Department
' : JE&K Govt,Srinagar.
No:- DGm:’P&Sr!Constt/MCPIZOfl 81857/ 43 53 _ ba . X,
Dated:-3 102015 - . oﬂ-:"'ga'e“
Copy to the:- ! . a\0% \\
b G WS,

2. Managing| Director J&K State Industrig] Development

Corporatipn Ltd. -Srinagar.

i Prmc_:pal ecretary, Industries & Commerce Deptt., for his king unfog@@;oﬁ‘% BN&
-for inf. & n/a

3. Joint Director (J), Geology & Mining Deptt,, Jammu,
4. District Mi?leral Office, Jammu :

| S Chief Lril!ing Er!?ygil,d
; : ' ' 30logy & anfng Department

Sn’naggr.



14%¢='-Ci>'

v - Government of Jammu & Kashmir

ot

: Reference: i) SIDCO Qffice DPR No: SIDCO/ROJ/Gen/Finance/1 62, dated:05-08- 2017
' _C_j 433/MCC/DGM/Check posts/17/5172, dated 156.11.2017,

o Subject: Achd of Administrative Approval for construction of Mineral Check Pasts MCPs),

| - ORDER | i ..
In exercise of powers conferred by Rule 5.7 (I) of the J&K Book of Financial
Power,. Administrative Approval is hereby accorded to the extent of Rs. 29.31 lacs.

(Rupees Twenty Nine Lakh Thirty One Thousand Only) for the construction of threg (Q3)
number Mingral Check Posts for Ristrict Mineral Office Udhampur, at the cost of Rs. 9.77
lacs. per Chs]eck Post, including the Administrative Supervision Charges of 7.50% as per
the DPR by 7he SIDCO. The proposed sites for constructlon of these Check Posts are as

under:-
Plstrlct Proposed Sites
wincy 1. Jakhani
= Udhampur 2. Roun Domalil :
I o] 5 3. Tikrl ]

I
The Administrative Approval is subjected to the following conditions:-
i) . That the works shall be executed within the estimatad cost as per the
. desj ign and specifications as laid down in DPR.
ii) Thﬁt the Physical and Financial Progress Report shall be sybmitted
regWJlar!y on monthly basis by or before 5% of eac succeedlng month.
[ J. I .

i | ' | .
| . Zology 4

No:- DGmfP&SIConstt/MCP/2018 -18/57/ Y2 § |- b

. Dated:- 13 -10-2018 . £
Copy to the:s - 0‘“ "'D'Qm
1. PrlnCIp | Secretary, Industries & Commerce Deptt., Tor his kind lrﬁmﬂ\ \ﬁ‘ﬁ%
2. Managjng Director J&K State Industrial Development 0\0%‘5 Nﬂs&
Corporation Ltd. Srinagar. for mf &

District/ Mineral Office, Udhampur

N

Joint %’rector (J), Geology & Mining Deptt., Jammu.

xef inum{%e {E@r,
o!ogy & Mini rtment

| , _ - ...Srinagar.




Government of Jammu & Kash

238 (D)

Directorate of Geology & Mining, J&K, Srinaéar;

. SubJect: At{cord of Administrative Approval for construction of Mineral Check Posté MCPs).

Reference:r (i) SIDCO Office DPR No: SIDCO/RQU/Gen/Finance/162, dated:05-08-2017
i) 433/MCC/DGM/Check-pasts/17/51 72, dated: 15.11.2017,

[ District I Proposed Sites ]
] - 7 Jatwalon National Highway - q
' | 2. Arzi Near Sport stadium, Samba
| k 3. Nud on National Highway . ]
4. Raya Morh_ S
?amba | 5 Viaypur - ]
| |- 6. Rajpora on Border Road i
| g 7. Penthi road Near IT] ]
| | 8 MansarMorh . ]
| (=0 Paador ™~ 7

“ The Administrative Approval js subjected to the following conditions:-
i) That the works shall be executed within the estimaf@d cost as per the
design and specifications as laid down in DPR. !
{i) That the Physical and Financiaj Progress Report
regularly on monthlybasis by or before 5 of ea

ghall be submitted
f Succeeding month.

Uepartment
ovt,Srinagar.

|

No:- DGM/P&S/ConsttMCP/2018-18/57/ 936;..9:} ' |
Dated:-{3 -10-2018 | | _

- . ) . d&-\l
Copy to the:- | Lot Gtag D eptt
‘1. Principa Secretary, Industries & ComrnerceDeptt., for his kind fnfﬁﬁ%%rm\“mu.
2. Managing Director J&K State Industrlal Development ' waos‘l A M M
Corporation Ltd. Srinagar. ‘ S, forinf. & n% ‘
3. Joint Dirgctor (J), Geology & Mining Deptt., Jammu. :
4. District Mineral Office, Samba. _ o il .

: : ogy & Mining De
Srinagar.

Loy

friiudal U s e i o



CHIRY i
.. Govenment of Jammu & Kashmir |
ﬂireetomt&ef-@eeieg%&—mm%ﬁgﬁ@}{, Stinagar;

Subject: Adcord of Administrative Approval for construction f Minérgl Check Posts MCPs),

Refgrence:r (1) SIDCO Office DPR No SIDCO/ROJ/Gen/Financs/162, ated:05-08-2017
|2 433MCC/DGM/Check posts/17/5172, dateq: 15.11.2017.

1

| . ORDER | | -

In exercise of powers conferred by Rule 8.7 (I) of the J&K Book of Financial
Power, | Ad inistrative Approval is hereby accorded to the extent of Rs. 48.85 lags.’
(Rupees Fourty Eight Lakh Eighty Five Thousand Qnly) for the constryction of Five (05)

- the DPR by ihs SIDCO. The proposed sites for construction of these Check Posts are as
under-— | .’ - ' R .

L District . ]P'FOIPosed Sites e ]
' ' A Jhullas T———— '
| |2 Batar, Ajoyte Poonch
Toonch | 3. Potha, Sarankote
|__4. Baafiaz, Sarunkote S ey

g' | 5. Sahyad, Mendhar

The Administrative Approval is'subjected to the follawing conditions:-

i) That the works shall be executed within the estimatgn cost as per the
~design and specifications as laid down in DPR. o

ii) Thaf the Physical and Financial Progress Report s alll be submitted

regularly on monthly basis by or before 5™ of each | _

| N,
| 7, Iy /
| )[ -n'ai - ‘ Dnggn&ent

nagar. :
No:- DGm/P&S/Constt/MCP/2018.18/57/ Y304 - 89 |
Dated:-{ 3 -10-2018 : ﬁk///
' ' \4

Copy to the:- . . aeh
. . ey B0 pept
L. Principal Secretary, Industries & Commerce Deptt., for his kind inform: W‘ \o2
: - _ o Ao
G0 T WIS,

2. Managing Director J&K State Industrial Development
Corporation Ltd. Srinagar. s for iré@‘ﬁg}bw ‘

3. Joint Director (J), Geology & Mining Deptt., Jammu.

4. District Minera| Office, Poonch.

-~ SaITulb
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Government of Jammu & Kashmir

_Directorate-of-Geology-&Mining; &I Srimagar:

Subject'-Acc ord of Administrative Approval for constryction of Mineral Check Posts MCPs). .

Reference:- Q SIDCO Office DPR No: SlDCO/ROJ/Gen/FlnanceM 62, dated;05-08-2017
7N 433/MCC/DGM/Gheck posts/17/5172, dated: 15.11.2017. _

ORDER a
In exerc[se of powers conferred by Ryle 5.7 (I) of thé J&K Book of Financial
Power, Admrr[ustratrve Approval is hereby accorded to the extent of Rs. 19,54 lacs.-
(Rupees Nineteen Lakh Fifty Four, Thousand Only) for the construction of two (02)
number Mineral Check Posts for District Mineral Office, Rajouri, at the cost of Rs. 9.77
lacs. per Check Past, including the Administrative Supervision Charges of 7.50% as per
the DPR by the SIDCO. The proposed sites for construction of these Check Posts are as -

under:- _
District Proposed Sites
1. Muradpur .
Ra]ouri | ~_ 2. Bakhar Near Police Post

The Adrmnrstratrve Approval is subjected to the followmg conditions:-
i} Thatfhe works.shall be executed within the estimated cost as per the

design and specifications as laid down in DPR.
ii) That the Physical and Financial Progress Report shall be submitted

regularly on monthly basis by or before 5% of each}

jollege &ining Department
’i J&K Govt,Srinagar.

\

No:- DGm/P&S/Constt/MCP/2018-18/57/ Y13 49@ & |

Dated:-13 -10r2018 . | . | W

Copy to the:- : : .G de-li
1300

1. Principal Secretary, lndustrles & Commerce Deptt., for his kind € %‘iﬁ”nms DGP“‘

Managing Director J&K State Industrial Development | Geology M MU

Corporation Ltd. Srinagar. - for rnf.l a
Joint Director (J), Geology & Mining Deptt., Jammu:

District Mineral Office, Rajouri
- Chief Ll’llilngf/ Q

. ogy & Mining De artment
' : Srmagar

|

e
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————Governmentof-Jammu-&Kashmir e

" Directorate of Geology & Mining, J&K, Srinagar.

Subject: Accord of Administrative Approval far construction of. Mineral Check Posts MCPs).
{) SIDCO-Office DPR No: SIDCQ/ROJ/Gen/Financel162, dated:05-08-2017
(i) 433/MCC/DGM/Check posts/17/5172, dated: 15.11.2017.

t
|

Reference:

ORDER |
In exercise of powers conferred by Rule 5.7 (I) of the J&K Book of Financial
Power, Administrative Approval is hereby accarded to. the. extent of Rs. 48.85. |acs.
(Rupees Foqrty eight Lakh Eighty Five Thousand Only) far the construction of five (05)
number Minegral Check Posts for District Mineral QOffice, Kishtwar, at the cost of Rs. 9.77 -
lacs. per Check Post, including the Administrative Supervision Charges of 7.50% as per
the DPR by the SIDCO. The proposed sites for construction of these Check Posts are as
under:- _ '
[ District - Proposed Sites
I Shalimar

1.
: 2. Karyan Pul R
| Kishtwar 3. Kuleed - ik '
4..
8.

Dul
Gulab Ghalj

conditions:-
cost as per the

The Ad inistrative- Approval is subjected to the followi g
) That{the works shall-be executed within the estimated
designi and specifications as laid down in DPR. - b »

1l) That|the Physical and Financial Progress Report shall be submitted -
regularly on monthly basis by or before 5™ of each succeeding month.

ining Department
i - ) ; Govt,Srinagar.
No:- DGnﬂP&SICon’s’tt/MCPIZQ1_8-1 81571 ({ 3‘9.8 -8/

Dated:- 13 -1012018 .
R ' ' . ' ologis? G‘adcgéptt,
1. . Principal{Secretary, Industries & Commerce Deptt., for his kind infoﬁﬁgigg.mim?é
] [

2. Managing Director J&K State Industrial Development Geolo AMM
Corporaﬁon Ltd. Srinagar. ‘ . forinf, & n/a

& Joint Dirgctor (J), Geology & Mining Deptt,, Jammu.

4. District Mjneral Office, Kishtwar, T

\

oo )1

ogy & Mining Department-

‘Srinagar. -

|
|
r .
1
|
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Government of Jammu & Kashmi}'

Pirectorate-of-Geotogy-SMining; J&K; Srimagar.

Subject: Accord of Administrative Approval.for ¢onstruction of Mineral Check Posts MCPs)__,

Reference:; (i) SIDCOQ Office DPR No: SIDCO/RQJ/Gen/Finance/162, dated:05-08-2017
(i) 433/MCC/DGM/Check posts/17/5172, dated: 15.11.2017. :

1

. ORDER ';

In exercise of powers conferred by Rule 8.7 (I) of the J&K Book of Flnanclal
Power, Administrative Approval is hereby accorded to the extent of Rs. 58.62 lacs.
(Rupees Fifty eight Lakh Sixty Two Thousand Only) for the construction of six (06)
‘number Mineral Check Posts for District Mineral Qffice, Doda, at the cost of Rs. 9.77
lacs. per Check Post; including the Administrative Sypervision Charges of 7.50% as per
the DPR by the SIDCQ. The proposed sites for construction of these Check Posts are as

under:--

District _ | Proposed Sites _
' Thathri Pul
Pull Doda
Upper Doda
Drudhu/Neoia
Koura Pam
Gandoh-

|Doda

|@on] ool

The Administrative Approval is subjected to the following:conditions:-

i) That the works shall be executed within the estimafed cost as perthe .
- design and specifi ications as laid down in DPR.

ii) That the Physical and Financial Progress Report sj all be submltted
regu’arly on monthly basis by or before 5‘h of eachsucceeding month.

A el d
Q’Ae gy (& Mining Department
| o |17 Govt,Srinagar.

No:- DGm/P&S!ConstthCP12018 18/57/ L(g:}(r ;L*_']_

pated:- -10-2018 - | 4

Copy to the:-
1. Principa Secretary, lndustnes & Commerce Deptt., for his kind 1nforma\’t|rg'1nt_.‘g :adﬁ' i

0.

e

2. Managing Director J&K State Industrial Development iolod Dept
Corporgtion Ltd. Srinagar. forﬁ?"koﬁza AM M- U

Joint Director (J), Geology & Mining Deptt., Jammu.
ief Lrllhn_ ﬁg{o gL&

District Mineral Office, Doda.
l - ' eology & Mining Department
| _ * Srinagar.

[ ]

vr +
X cEbe
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S K ‘ _ GovernmentofJammu&Kashmlr
s BSETEREE S f' Directorate of Geology & Mining, J&K; Srinagar.

~ Subject: Accord of Administrative Approval for constryction of Mineral'Check Posts MCPs),

Referencej- i SIDCO Office DPR No: SlDCOJROJ/Gen/FInanceM 62, dated.05-08-2017 -
433/MCCKDGM/Check posts/17/5172, datec): 15.11.2017.

ORDER ;

In exercise of powers conferred by Rule 5.7 (I) of the J&K Book ' of F:nancnal
Power, Administrative Approval is hereby accorded to the extent of Rs. 19.54 lacs.
(Rupees Nineteen Lakh Fifty Four Thousand Qnly) for the construction of two (02)
number Mineral Check Posts for District Mineral Qffice, Reasi, at the cost of Rs. 9.77

lacs. per Check Post, including the Administrative Supervision Charges of 7.50% as per
the DPR by tthe SIDCQ. The proposed sites for constryction of these Check Posts are as

q
e —— 8
' N

N ynder:- _
| District Proposed Sites ' i I
- ' ' 1. Baradari i '
Reasl 2. Bagha oy

The Administrative Approval is subjected to the following conditions:-

i) Thet the works shall be executed within the estimafed cost as per the
de :gn and specifications as laid down in DPR.

i) Th t the Physical and Financial Progress Report shall be submlﬁed :

reg larly on monthly basis by or before 5™ of eac "ucceedlng month.

No:- DGm!P&S!ConstthCPIZMS18/57/ U3 Py

Dated:-{ -10-2018

Copy to the: _
1. Prmcu: al Secretary, Industries & Commerce Deptt., for his kind mforaatz%\gxst Gtad?;p

Mioiod

2. Managing Director J&K State Industrial Development U
Corpgration Ltd. Srinagar. - for lrﬁ‘?‘ﬁ’n/ﬁ%r A Mm’ !
Joint Director (J), Geology & Mining Deptt Jammu

Dlstnci Mineral Offi ice, Reasi. ;

Y

ol nng%dpw 19

ology & Mining De artment
' Srinagar. *°



G | | Government of Jammu & Kashmir ;O

iy TN Directorate of Geclogy & Mining, J&K, Srinagar.

Subject: Accord of Administrative Approvél for constryction of Mineral Check Posts MCPs).

Reference:« i) SIDCQ Office DPR No: SIDCOIROJ/Ge'n/FinanceM62,.dated:05-08-201 7 .-
(ii) 433/MCC/DGM/Check posts/17/5172, dated: fl'5.1 1.2017,

o ORDER |

In exercise of powers conferred by Rule 5.7 (I) of t'he J&K Book of Financial
Power, Administrative Approval is hereby éccorded to the extent of Rs. 48.85 lacs,: :
; (Rupees F'our"ty Eight Lakh Eighty Five Thousand Only) for the construction of Five (05)
| ' -number Mineral' Check Posts for District Mineral Qffice, Ramban, at the cost of Rs. 9.77 -

lacs. per Chev’:k Post, including the Administrative Supervisfi'o'n' Charges of 7.50% as per
the DPR by the' SIDCQ. The proposed sites for constryction of these Gheck Posts are as
i ‘ : N

]' under:-
l

District  Proposed Sites .
Pl i) _Ashhar Banihal -
Chamalvas =~

Magarkot |
Near Karol Bridge’
Da-lbhas/Nas’hqi

7

’ ' 'R?mban
i . b R Y 0%, :
The Administrative Approval is subjected to the following conditions:-
i) That the works shall be executed within the estima &d costas perthe
design and specifications as laid down in DPR. ~ | . o

ii) That the Physical and Financial Progress Report shall be submitted
: regul?rly on monthly basis by or before 5% of ea cceeding month..

S ESIS ST B

No:- DGm/P&S/Const/MCP/2018-18/57/ (6,569
Dated:- /3 -1 0r2018 '

Copy to the:- N N G:adg-!;
o . ' 050108‘5' Deptt.

1. Principal|Secretary, Industries & Commerce Deptt., for his kind 'nfciHE?t?&nMiﬁmg

il | Geo M Ui
2. Managing Director J&K State Industrial Development JA M X

Corporaﬁon Ltd. Srinagar. forinf.&nfa
3. Joint Director (J), Geology & Mining Deptt., Jammu.
4. District qlnaral Office, Ramban :
I I "

e 1
_ jolie
rilling{?gx 1eel,’
ogy & Mining Department
' Srinagar.



it Government of Jammu & Kashmir H

“l | Directorate of Geology & Mining, J&K, Srlnagar

T TR,

' H
Sub]ect Ac,c,ord of Admmxstratlve Approval for constructlon of Mlneral Check Posts MCPs)

.Referenceﬁn ﬂ]I'SIﬁDCO QOffice DPR No: SIDCO/RQJ/Gen/Finance/162, dated:05-08-2017

| (i) 433/MCC/DGMICheck posts/17/5172, dated: 15.11.2017: -
s ORDER = |

In & rplee of powers conferred by Rule 5.7 (I) of the J&K Book of Financial
Power, Ad antratwe Approval'is. hereby accorded to. the extent of Rs. 48.85 lacs. .

(Rupees Fo rty eight Lakh Eighty Five Thousand Only) for the construction of five (05)
number Ming ral Check Posts for District Mineral Office, Kathua, at the cost of Rs. 9.77 ..

lacs. per Ch cld Post, including the Administrative Supervision Charges of 7.50% as per
" the DPR byt 71 JSIDCO The proposed sites for constructlon of these. Check Posts are as
under:- ||
{
I r i
'Di strlct Proposed Site
! ' 1. Kedyan Gandyal
- 2. Ujh (Paandori)
 Kathua 3. KootahMorh
. f - 4. Jagatpur
| 5. Ludera

!| | :

The A|\ mlmrstratlve Approval is subjected to the foliowm conditions:- -
i) That the works shall be executed within the estimatdd cost as per the
desrgn and specifications as laid down in DPR. -
ii) Th; the Physical and Financial Progress Report sh

regylarly on monthly basis by or before 50 of each 2

all be submltted .
cceed_rng month.

No:- DGndﬁHe‘]’;SIConstthCPlzow 18/57/ 439 § - H\io ' .
Dated:-13 -10- -3018 , ;

Copy to then . - dﬂ‘“
1. Princfprl Secretary, Industries & Commerce Deptt., for his Kind Infgg&qﬁg&i&mmg D

Managing DDirector J&K State Industrial Development_ olosy
Corpag ation Ltd. Srinagar. forFt & nid M.&
Joint queqtor (J), Geology & Mining Deptt., Jammu.

Dlstrlqt[M' meral Office, Kathua. : e

I~ |

b

Chief Lrillm
gy & Mining Depa ent
Srinagar.




e ) | 2366 @
| Gavernment of Jammu & Kashmir ' ' '
" Directorate of Geology & Mmmg, J&K, Srlnagar.

~ - — Y

Subject: Ac,cord of Admmlstratlve Approval for constructlon of Mxneral Check Posts MCPs)

Reference;- (i) SIDCO Office DPR No: SIDCO/ROJ/Gen/Finance/162, dated:05-08-2017
i) 433/MCC/DGM/Check posts/1 7/5172 dated: 15.11.2017. Lo

: ORDER " -

_ , In exercise of powers conferred by Rule 5.7 () of the. J&K Book of Financial
Power, Administrative Approval is hereby accarded to the extent of Rs. 19.54 lags.

(Rupees Nineteen Lakh Fifty Four Thousand Only) for the construction of two Q2)
number Mm‘gral Check Posts for District Mineral Office, Kulgam, at the cost of Rs. 9.77
lacs. per Ch‘fack Post, including the Administrative Supervision Charges of 7.50% as.per.
the DPR by }he SIDCO The proposed sites for constructlon of these Check Posts are as

under- | S

District - Proposed Site
’ 1. Matalhama _
2. Barzloo -

':Kulgam o

The Administrative Approval is subjected to the following conditions:-
i) That the works shall be executed within the estimatfd cost as per the
des gn and specifications as laid dewn in DPR.
ii) Thit the Physical and Financial Progress Report shall be submxtted
L,Jlarly on monthly basis by or before 5th of each ucceedxng month.

7

2 Afining Department o
w2 C Govt ,Srinagar.
No:- DGm/P&SIConsttIMCPIZO18 181571 Y3 $3-¢¢ :

Dated:- 13 -40-2018 ' : '
Copy to the:- ' w
\H
. Pnnc:pal Secretary, Industries & Commerce Deptt., for.his kind m@gﬁhﬁéﬁ&mm& De?t

2. Managing Director J&K State Industrial Development _ olog¥ MNLO
‘Corporation Ltd. Srinagar. . " forht. & nkd

. Joint Director (K), Geology & Mlmng Deptt., Srmagar
District Mineral Officee, Kulgam. -
nlhng
ogy & Mining Qe artment
Srlnagar

. N

W




|

! Severnmentofdammu&iKastmir

[ - Directorate of Geology & Mining, J&K, Srinagar. s i AR

Subject: _AccPrd of Administrative Approval for constryction of Mineral Ch;egk Posts MCPs). .

- Reference:- ) SIDCO Office DPR No: SIDCO/ROJ/Gen/Finance/162. dated:05-08-2017
1) 433/MCC/DGM/Check posts/17/5172, dated: 15.11.2017.

1. ;
ORDER |
, In exé rcise of powers conferred by Rule 5.7 (I) of the J&K Book of Financial
Power, Administrative Approval s hereby accorded to the extent of Rs. 87.93 lacs.
(Rupees Eighty. Seven Lakh Ninety Three Thousand. Only) for the construction of Nine
(09) numher Mineral Check Posts for District Mineral Office, Srinagar, at the cost of Rs,
8.77 lacs. per fheck Past, including the Administrative Supervislon Charges of 7.50% as
per the DPR by the SIDCO. The proposed sites for construction of these Check Posts are -
as under:- ‘ - . - :
__District __Proposed Site
| 1. Laldad/Alamdar Colony between 1TBP
& CRPF Camp, Zewan Srinagar.
Zewan, Srinagar ol
Sekinar Kh unmoh
Lasjan, Bridge
Padshahibagh Rajbagh
Gadhanzpora Rajbagh ,
Noorbagh'
Shaltang T
1 9. Bemina By-Pass Chowk
The Administrative Approval is subjected to the folloywing conditions:- .
£ Thatthe works shall be executed within the estimated costas perthe .. , |
design and specifications as laid down in DPR. |-
ii) That the Physical and Financial Progress Report shall be submitted
regula;ly on monthly. basis by or before 5" of eac ucceeding month.

vl

Sr{nagar

Sl B L (S RS TN

|

§ 81
G‘a'é'a‘ ept
ghs \od PEY
Mxﬁ S IO 57

No:- DGmiP&S{Con‘sWM.CPIZO'I 8-18/57/ ?}/
Dated:- /3-1 0-2018
Copy to the:- @ -

“Principal $!ecre'tary, Industries & Commerce Deptt., for his kind information.

1.
2. Managing|Director J&K State Industrial Development
Corporation Ltd. Srinagar. forinf. & n/a
Joint Diregtor (K), Geology & Mining Deptt., Srinagar. LW@
ief

Disfrict Minmeral Office, Srinagar, ‘
i rilllné' g!r{gy-,d '

logy & Mining Department
Srinagar.

I
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z Government of Jammu & Kashmir
Dlrectorate of Geology & Mlnmg, J&K, Srmagar

P——

e

Subject: Accord of Admlmstratlve Approval for constryction of Mineral Check Pasts MCPs)

Reference:: (i) SIDGO-Office DPR No: SIDGO/ROJ/Gen/Finance/162, dated:05- -08-2017
_(_1433/MCC/DGM/Check posts/17/5172, dated: 15.11.2017.

- ORDER | e il
In exercisé of powers conferred by Rule 5.7 (I) of 'the J&K Book of Flnancual
Power, Admjnistrative Approval is hereby accorded to the extent of Rs. 39.08 ldcs.
(Rupees ThlrFy Nine Lakh Eight Thousand Qnly) for the constryction of Four (04) number
Mineral Check Posts for District Mineral Office, Kulgam, at the cost of Rs. 9.77 lacs. per
Check Post, c}ncludmg the Administrative Supervision Charges of 7.50% as per the DPFR

by the SIDCQ. The proposed sntes for constructlon of these Check Posts are as under:-

EAs o

District | Proposed Site -
| a 1. Lasjan _
| 2. Gopalpora
Huagam 3. Ichigam N
4. Magam .

The Administrative Approval is subjected to the following conditions:-

i) That/the works'shall be executed within the estimated cost as per the
desr n and specifications as laid down in DPR.

ii) That|the Physical and Financial Progress Report shall be submitted
regu[arly on monthly basis by or before 5 of eac succeeding month.

No:- DGmIP&§IConstt/MCP/2018 18/57/ 732_/ _2_9
Dated:-/ 3 -1 0.-2018
Copy to the:- :

1. PnncnpalJSecretary, Industries & Commerce Deptt., for his kind mformatl?g 1ot Gr8 3d%"

b \
g DePt
. & Managing Director J&K State Industrial Devalopment & Mio oo

Corporation Ltd. Srinagar. for irﬁﬁ’wg AMM‘ ’
3. Joint Dirgetor (K), Geology & Mining Deptt., Srinagar.

4. District Mmera! ofr ce, Budgam..
rilll é
ogy & Mmmg D a ment
Srinagar. '
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; { | 235 9
‘ l '. Government ofJammu&Kashmirrfr L=l
o - | Directorate of Geology & Mining, JEK, Srinagar.

Subject: Acqfar_c_i of Administrative Appfbval for construction of Mineral. Check Posts MCPs). .

Referehce:-..’! SIDCO Office DPR No: SIDCO/RQJ/Gen/Finance/162, dated:05-08-2017.
) 433/MCC/DGM/Check posts/1 7/3172, dated: 15.11.2017..

: i
I i

| ORDER ,_
In exercise of powers conferred by Ruje 5.7 (1) of the J&K Book of Financial
Power,; Administrative Approval is hereby accorded to the extent of Rs. 117.24 lacs. "
(Rupees QOne Crore Seventeen Lakh Twenty Fourty Thousand Only) for the construction -
of Twelve (12} number Mineral Check Posts for District Mineral Office, Ganderbal at the
cost of Rs. 9.77 lacs. per Check Post, including the Administrative Supervision Charges
of 7.50% as per the DPR by the SIDCO. The Proposed sites for construction of these
Check Posts are as under:- '

District”
LRI

_Proposed Site

. Arch
._Nuner _
Watalbagh
. Wahidpora .
Wayil
Gadoora -
Narianbagh
Chinner
[ 9. Walter
[ 10.Safapora
|__11.Dab ‘
' [ __12.Gund--Rehamn . ]
The Adn'jinistrative Approval is subjected to the followina

) That the works shall be executed within the estim

design and specifications as laid down in DPR. _
ii) That the Physical and Financial Progress Report
rsgula{rly on monthly basis by or before 5% of eac

s

No:- DGm/P&S/Constt/MCP/2018-18/57/ ?325
Dated:- / hg -10-2018 g e .
Copy to the g , '

Ganderbal

@ NI el e no]

conditions:-
ed cost as per the

shall be submitted
succeeding month.

iRt o Dept

. -
: B
Srmé'gé,*[og;gr f&lm .

1. Principal Secretary, Industries & Commerce Deptt., for his kind information.

2. Managing Director J&K State Industrial Devélopmenf
Corporatign Ltd. Srinagar. > forinf. & n/a

. Joint Director (K), Geology & Mining Deptt., Srinagar.
District Mineral Officer, Ganderbal

I ]e

Geofogy & Mining Department
Srinaaar.

W(Mg e,

:.v‘,_-i‘i'.-. n
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L Government of Jammu & Kashmir
. Directorate of Geology & Mmmg, J&K, Srmagar.

Subject chford of Administrative Approval for canstruction of Mineral Check Posts MCPs).

Reference:- la SIDCO Office DPR No: SIDCO/ROJ/Gen/Finance/162; dated:05-08-2017
1(ii) 433/MCC/DGM/Check posts/17/5172, dated: 15.11.2017,

.ORDER : : _

In exercrse of powers conferred by Rule 5.7 () of; the J&K Book of Financial

Power, Admrhlstratlve Approval is hereby accorded to the extent of Rs. 68.39 lacs _
(Rupees Sixty eight Lakh Thirty Nine Thoysand Only) for the construction of Seven (07). :

| number Mlneral Check Posts for District Mineral Office, Bandipora at the cost of Rs. 9.77

lacs. per. Chepk Post, including the Administrative Supervision Charges of 7.50% as per
the DPR by. the SIDCO. The proposed sites for construction of these Check Posts are as

under:-

" District - Proposed Site
i : - Sumbal ik IR
Nadihal

Markundal -

Watpora Kazipora

Modigulab Sherkh Safapora
Dawar Gurez

Shadipora

Bandipora

.N@mewwé

_ The Administrative Approval is subjected to the followfd conditionS'- :
i) Thatjthe works shall be executed within the estimajed cost as perthe .
design and specifications as-laid down in DPR.

-il) That the Physical and Financial Progress Reports
regul,arly on monthly basis by or before 5" of eac

Il be submltted
cceeding month.

epartment
ovt,Srinagar.

No:- DGm/P&S/Constt/MCP/2018-18/57/ ¥ 329
Dated:- [ 2, -10r2018

Copy fo the:- : ‘
1. Prlncrpal;Secretary, lndustries & Commerce Deptt., for his kind infor, 1\&\“\ %
& ]

2. Managrn Director J&K State Industrial Development Ni
Corporagon Ltd. Srinagar. for rrﬁ%‘ h/ei >

3. Joint Dirgctor (K), Geology & Mining Deptt Srinagar.
cmlmgf/ é}ar,

4. District Mlnaral Office, Baandipora.
ology & Mmmg artment
b/ , S_rmag,ar



-r

Government of Jammuy & Kashmir -
Dlrectorate of Geology & Mmmg, J8K, Srmagar

~ Subject: Acqord of Administrative Approval for canstruction of Mineral Check Posts MCPs).

Reference:+ Q SIDCO Office DPR No: SlDCOfROJ!Gen/FlnaqceM 62, dated:05-08-2017
Q433/MCC/DGM/Check posts/17/5172, dated: 15 11.2017.

=g | ' ORDER

In exerclse of powers conferred by Rule 5.7 (I) of the J&K Book of Flnanc1al
Power, Admmlstratlve Approval is hereby accorded- to the extent of Rs. 29.31 lacs.
(Rupees Twemty Nine Lakh Thirty One Thousand Only) for the construction of three (03) .
number Minergl Check Posts for District Mineral Office, Baramulla at the cqst of Rs. 9.77
lacs. per Check Post, including the Administrative Supervision Charges of 7.50% as per
the DPR by th,e SIDCO. The proposed sites for construction of these Check Posts are as

under:-

D_istrict : : Proposed Site
W : 1. Veerwan -
Baramulla 2. Drangbal
; 3. Chichilora _

The Adnnimstratrve Approval is subjected to the followfng conditions:-
i) That thé works shall be executed within the estim ed cost as per the

design and specifications as laid down in DPR.
ii) That the Physical and Financial Progress Report hall be submltted
reguJarly on monthly basis by or before 5 of eacly. ucceeding month.

No:- DGm/P&$S/Constt/MCP/2018-18/57/ 4 3 33 — 3

Dated:- | $-10:2018 | | Vs
Copy to the:- Gtsﬁ o° oot

1. Princlpal Becretary, Industries & Commerce Deptt., for his kind inf@ﬁh% w\;\f%

2. Managing Director J&K Staté Industrial Development. " |- 30\09
Corporatjon Ltd. Srinagar. : for ug? & n/a

3. Joint Diregtor (K), Geology & Mining Deptt., Srmagar

4. District Mlneral Office, Baramulla.

" : ' Chief l‘!ri[linl lg@f{ 10
B y & Mining Department
' Srmagar



2}‘3&
e - : Government of Jammu & Kashmir | " |
— ~—"Directorate of Geology & Mining, J&K, Srinagar.

Subject Accord of Admlmstraﬁve Approval for constryction of Mmeral Check Posts MCPs)

Reference:- u SIDCO Office DPR No: SIDCOJROJJGeanmanceme; dated:05-08-2017 1
_u 433/MCC/DGIWCheck posts/1 7/5172 dated: 15, 11 2017 ‘ R s

ORDER ‘
In exercise of powers conferred by Rule 5.7 (I) of the J&K Book of Fmanc:al
Power, Admlnlstratlve Approval is hereby accorded to the exteht of Rs. 68.39 lacs; .
(Rupees Sixty eight Lakh Thirty Nine Thousand Only) for the constructlon of Seven (07)
number Mineral Check Posts far District Mineral Office, Kupwara at the cost of Rs. 9.77
lacs. per Check Post, including the Administrative Supervision Charges of 7.50% as per

the DPR by the SIDCO. The proposed sites for construction of these Check Pasts are as
under:-

District _ Proposed Site

Waripora
Gaanapora
Sagipora Watain
Shalora '
Gagloosa
Pothshai

Talri

-—

Kupwara

N0l el

conditions:-
cost as per the

" The Administrative Approval is subjected to the followig
i) That the works shall be executed within the estima
design and specifications as laid- down in DPR. '
i) That the Physical and Financial Progress Report shall be submitted
regularly on monthly basis by or before 5" of each ucceedlng month.

. {rﬁﬁ gp%tgr/nent

K Govt,Srinagar.

No:- DGm/P&S/Constt/MCP/2018-18/57/ 4337 £

Dated:- /3 -10-2018
Copy to the:-
1. Principal Secretary, Industries & Commerce Deptt., for his kind lnfo g‘? &, N'&‘

2. Managing Director J&K State Industrial Development Geo M
Corporation Ltd. Srinagar. _ for inf. & n/a

3. Joint Director (K), Geology & Mining Deptt., Snnagar

4. District Mineral Office, Kupwara ) _ : f \

Kk € Lméﬂ%ﬂ&
ogy & Mining Department
Srinagar.




; $34
2393 |

Government of Jammuy & Kashmir

—Dirsctorate of Geology & MInlng, J&K, Srinagar.

Subject: Accord of Administrative Approval for construction of Mineral Check Posts MCPs).|

Reference - (i) SIDCO Office DPR No: SIDCO/ROJ/Gen/Finance/162, dated:05-08-2017
- _(ii) 433/MCC/DGM/Check posts/17/5172, dated: 15. 11 2017.

ORDER ;

. In exercise of powers conferred by Rule 5.7 (I) of the J&K Book of Financial:
Power, Administrative Approval is hereby accorded to the extent of Rs. 48.85 lacs.:
(Rupees Fourty eight Lakh Eighty Five Thousand ©Only) for the construction of Five (05).
number Mineral Check Posts for District Mineral QOffice, Anantnag, at the cost of Rs. 9.77,
lacs. per Check Post, including the Administrative Supervision Charges-of 7. 50% as per; :
the DPR by the SIDCO. The proposed sites for constructlon of these Check Posts are as: .
under:- i

District - Proposed Site
I 1. Batengoo y
_ 2. Mattan
Anantnag 3. Donipora Sangam
4. Donipawa
5. Larkipora

The Admlnlstratlve Approval is subjected to the following conditions:-

i) That the works shall be executed within the estimated cost as per the
design and specifications as laid down in DPR. i
ii) That the Physical and Financial Progress Report ghall be:submitted

regularly on monthly basis by or before 5" of each supceeding month,
- ! e

No:- DGm/P&S/Constt/MCP/2018-18/57/ 34| — 2

Dated:-(3 -10-2018 - | _
Copy to the:- : - ¢ L

1. Principal Secretary. Industries & Commerce Deptt., for his kind mformatlon e "

2. Managing Director J&K State Industrial Development \0%\5 G 0% Y)"“i"’t ‘
Corporation Ltd. Srinagar. A forinf. &Gﬁo ‘{J't“’\

3. Joint Director (K), Geology & Mining Deptt., Srlnagar Gebm bﬁkw

4. District Mineral Office, Anantnag.

Ml

ol & Mining‘'Department
" Srinagar.




IR

;}gg |

Government of Jammu & Kashmir

~——Directorate of Geology & Mining, J&K, Srinagar.

Subject: Accord of Administrative Approval for construction of Mineral Check Posts MCPs).

Reference:- () SIDCO Office DPR No: SIDCO/ROJ/Gen/Finance/162, dated:05-08-2017 E
" _(ii) 433/MCC/DGM/Check posts/17/5172, dated: 15.11.2017.

\ | ORDER |

In exercise of powers conferred by Rule &7 (I) of the J&K Book of Financial
Power, Administrative Approval is hereby accorded to the extent of Rs. 87.93 lacs.
(Rupees Eight Seven Lakh Ninaty Three Thousand Only) for the construction of Nine (09) *
number Mineral Check Posts for District Mineral Qffice, Shopian, at the cost of Rs. 9.77 &
lacs. per.Check Post, including the Administrative Supervision Charges of 7.50% as per .
the DPR by the. SIDCQ. The prapased sites for constryction of these Check Posts are as

under:- '

District ' Proposed Site
1._Chotipora ' i
2. Penjora
3. Kesgam
4. Kanipora
Shopian 5. Alamgung

6. Badakheder Trenz
7. Sugan , ;
8. Rawathpora a L e il
8. Aglar ' = ey :

TheAdministrative Appreval is subjected to the following donditions.-

i) That the works shall be executed within the estimatd cost as per the

design and specifications as laid down in DPR. .
i) That the Physical and Financial Progress Report shall be submitted
regularly on monthly basis by or before 5% of each ucceeding month.
SFG' juscton 200/ ]k .
7 Gealogy-&IMining Department
: FJ&R Govt,Srinagar. :
No:- DGM/P&S/ConsttMCP/2018-18/57/ U3y oy _¢  © . W
Dated:-/ 3 -10-2018 .
o the:- : b : 3
1. Principal Secretary, Industries & Commgrce Deptt., for his kind tnforrr@gg'm% M\D\Dg

2. Managing Director J&K State Industrial Development ' eolog‘J & wwﬂ-
Corporation Ltd. Srinagar. for inf.c.& nfa 3 B
Joint Director (K), Geology & Mining Deptt., Srinagar. .|

District Mineral Office, Shopian. 44
" Chi rillin(ﬁ? nigmﬂ
‘ _ eolegy & Mining i9¢pattment

Srinagar.

e



—Goevernmentof uammU‘&—K“a_hmrr

Drrectorate of Geology & Mrnrng, J&K, Srlnagar

Subject Accord of Administrative Approval for construction of Mineral Check Posts MCPs).

.‘Reference - ()| SIDCO Office DPR No: SIDCO/ROJ/Gen/Finance/162, dated:05-08-2017 ‘

( ﬂ_ 433/MGCIDGM/Check posts/17/5172, dated: 15.11 2017
! N H
!

'ORDER

In exercise of powers conferred by Rule 5.7 (I) of the J&K Book of Financial .

Power, Administrativé Appraval is hereby accorded to the extent of Rs. 29.31 lacs.
(Rupees Twenty, Nine Lakh Thirty One Thousand Qnly) for the construction of Three (03)
number Mineral Check Posts for District Mineral Office, Pulwama, at the cost of Rs. 9.77
lacs. per Check Post, including the Administrative Supervision Charges of 7.60% as per
the DPR by the SIDCO The proposed sites for construction of these Check Posts are as

under-~ -
' l

District 1 Proposed Site
R 1. Marwal Kakapora
Pulwama:- 2. Circular Road Pulwama
3. Lassipora T- Junction

The Administrative Approval is subjected to the following condttrons -

i) That the works shall be executed within the estimated cost as per the
design and specifications as laid down in DPR. fa

ii) That the Physical and Financial Progress Report shall be submitted
regularly on monthly basis by or before 5 of ea succeeding month.

ecton%{
& Mining egjirfﬂent
J&K Govt,Srinagar.

Dated:- 15 -1 0-2018
Copy to the:-
‘ \oe}‘-’" \o%

1. Principal Secretary, Industries & Commerce Deptt., for his kind lnformﬂggg

2. Managing Dijrector J&K State Industrial Development |~ 62o°
Corporation Ltd. Srinagar. - A forinf. &n/a :
Joint Director (K), Geology & Mining Deptt., Srinagar.

District Mineral Office, Pulwama.

l C fef iﬂllm w
| y & Mining ent

Srmagar

INjeo




P o : “7 .|
Government of Jammu and Kashmir A;\Ni)wzﬁ-— - i ‘
|

fa g Dlrectorate of Geology and Mining = @
.;,Jf.‘"“‘"" b " . ) 6 I
’ The Joint Du‘ector i ;7 ‘ .

G;eology §/M|n|ng Department / o i

Jammu ./

Dated: - 02 1.07.2019

water rk stationery for dispatch of minerals::
(raw/#nished) under rule 38 (5) ,50 (12), 60 (l) &

\/ gl (v/70 and 71
g Referer_tc/ef.’—‘JD J/P-R/2019-20/490 dated 15.05.2019

2 Sir:, ) g
. Please refer the above noted subject and reference In this

. context, I am directed to intimate you to go ahead with the
' .. proposal subject to the following features

=

“ 1. Unique Barcode
2. Fugitive ink background .
3. Invisible ink mark
4. Water mark e

Yours faithfllly

.O/c Dy. Director (céntral)”
Gg ?Iogy & Mining Department

wu



Y A LA Lok dan e S -

GOVERNMENT OF JAMMU AND KPSHMIR
'GENERAL ADMINISTRATION DEPARTMENT
CiVll Secretariat, Srmagar R

O
‘.

Subject: COﬂbtlLUtlun of “Muul Depdrtmental DlS[I‘ICt Level Task Force CeH , .}, _
o '-'_Geology&Mmlng Department. .. LR N
. Reference: UQ .No. 1ND/MNG/7O/09 dated 28 09 2018 from lndustnes & Commerce' e
: 'Department . . =t .o
Government Order No. - 1560—(:AD of ’2018 8Tk
o e Dated.\22102018 TR
= Sanctlon is hereby ‘dccorded : lo: the: const]tutlon of “Muln

Departrnent‘ai Pistrict: Leve{ Task F—orce CeII” in Cenlogy & Mlnma Department
combrls}ngﬂwefollawing- Do T T e ae dh WSS G N, TRy | T

i et St
Qgﬂutv Commis’.,aoner (_ncemed) .:,-f-'.:i Cﬁalrrﬁan ]
SLIQE.‘TII’ItEﬂdaI’]I of-Police (concerned)_ Mejmber
‘Assistant CommlqsionerLRevenue (concerned) - iember - |- o 4B
| Exgrlitive bﬂg!neer, : "I&FC. Department j_;Memt;er E S e e
{concerned)_ : DA FINCPA i !
Dvisional Forest Officer onrerned), BB ,Membar i S e
“Mineral -Officer; Geofogy & Mlnlnt; F)epartmenr > M‘embet APt e e
;] (concerned). . R Y Sl et e
Dlstrlct Mlneral Off‘ icer (concerned) .' i__-'_-_' L2 'ﬁembes B e el

B '-:.Secretary to o AR R

| g The mandate and rerm of reference of the Cell shail be tof ¥ s L

Bae | TN RS L I, _'idenufy 5|tes ioCated béyond the boundanes af Ieaseholdc: and' R
",:*.-_-'-'13--_:';-:;;.:.-_ Sy _[agencies Involyed in lllegai mmlng acqvities, PN e
SOl T U quantify “aterial extracted ‘on. -account: of Jllegal mlnlng and--.___---ft :
.- “Imposition ‘of penalt:es lncludmg cost matErIal, royali:y and xl:s';_ =
. recovery theggnf; - - .,- o
. refer suchillegal mining a;tiv!tieb to the Dlrector Geology &'
Mlnlng Departmen empowered for such purpose ln !
_ accordance with rules .compeunding of offence, ' ETEER
V.- -case the. offéender does not attend 'to "the Dlrectorate Of =% il
Geology & Mining for compoundmg of .offence, such matters: L
- shall be referred to ]udnual author!tses in consultation Wlth the; :
- - Celly :
Ve inspect mining Delts W|th respect to tltle of land statu< of
" ‘mining -pits/benches. with regard to existence. of flora - an
5 -fauna lncludmg forestahon etc, and examlnmg the lssual_

.':"-i_l ¥ “Q‘ii(jj_ ¢-".='-'.§" A Ni‘;—'i. ._




A : related to safety besides, safeguarding Ecology and Geo-
' environment and highlighting the area of lmmedlate concern
and remedlal measures thereof; r
vi. Identify sltes where e-auction of material in nallah beds,
quarry belts is to be undertaken;
vil. .evaluate price/sale of mineral at .Pit : head "'cost of
‘ transportation to its destnnatlon, , .

vili.  check whether extraction of ;hajor minera! ls permitted under‘
N ~ the garb of minor mingral; ' R

iX. . check whether the labour workmg in the mines is explmted Dy
' owners in respect of wages, facmtles In such.a case,. the
labour Iaws and mines regulatlon shaH be -} guidmg factor

X" -prevent illegal miners /forest contractors from vlolatmg rules' a
= :0f Geology&Mmmg Department e i

o : i . submit the arinual progress rep0rts of study and analysls
. , - together - with .its recommendanons to- the Industrres &-_ '
' .~ Commerce Department; =~ LA
" Xl enforce provisions of SRO 105 dated 31 03 2016 and SRO-302 S
.+ .v.’dated-19.07,2017;'and .- . %
Ty xlu. cha!rman of . this: commlttee may cr.mstitufe sz—committee in_ '
7,0 the matter, If it I$ found neceésary to enforce thé TOR ln mcre
eﬁ"ective manner: Y o A

By order of the Government of Jammu and Kashm;r

" 5dJ- 5

| ' l-,!llalAhmad) IAS e e it
e 2 Comwssfoner/Secretary to the Govemment' YRS Wt
No. GAD{Adm);4quciz-N B - .+ bated: 22.10.2018.- R
Copy to'the::. i : : : -
e Prlm:]pal Sec'f‘etaw to the Government, Industnes & Commerce De;iartment Hxs UO f' le is a]so ;
. returned hq[ewmh - ) .
2. principal Chief Conservator of Forest; JaK. ; S Thawes W R T
. 3.-_'-D|rectc:r, Geology& Mining Department J&K _ e w e LR , o
] Chief: Englne’er, I&FC Department, Jam mu/Kzshmir,
5 Al Depqty Cammissionars
6. Directdr, Archives; Axchaeology-and Museurns, JBK, ¢
7. OSD/3pl. Assistant,to Advisor V), (K) and (GJ to the Hon'ble Govemner,

8, All Assistant Commlssloners (Revenue} _ o
- 9. Private Secrétary.to the Chief Secretary. o ‘ : QJ_, t§ ‘

10, Private Secretary to the Commissioner/Secretary to the Governmént, GAD, 66'

11 chemment order ﬁIe/Stock file GAD website,

A W o0 18 U\o@”@\o\"%‘
(Chander Parkas - P.\J\ £
. . e;;futy Secretary to the Gov hent L i

._Govemment of Jammu and Kashmir, Directorate ' of Geology and Minmg, Srinagar.

No. 1480/MCC/DGM/SLC/12/ (15?7/" 3 a ' o A D.ate.d:-2510.20118: | :

Co;‘a)ﬁthe above endorsed for Information and necessary action. to o il A '-_.‘
1, The Joint Directar (J) Geology & Mining Deptt; Jammu, . A o
2. The Joint Director (K) Geology & Mmlng Deptt; Srinagar.

i‘: '- F_:- AE e T .: . “ '..‘ “‘ ER "- i et -~.- Omc‘er Ifc (MC(J -yv’-*—‘:'r’%j ¥




